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Present:: Sri C.B. Gogoi, Sessigns Judoe, Udalouri.,

Order

18-06-2020 This is an application under Section 438 Cr.P.C. seeking

pre-arrest bail in connection with Tangla P.S. Case No. 80/20

under Section 4201406 l.P.C.

CD as called for has been received.

I have heard the learned lawyers appearing for both sides

and also perused the contents of the Case Diary.

The allegation in the FIR, is that, on 23-05-2020, one

Anup Daimari lodged an FIR at Tangla P.S. alleging inter alia that

he is an employ bearing code No. 63657 of M/S Ecom Express Pvt

Ltd having office at Tangla Bazaar road near Hanuman Mandir

doing business of transshipment of consignments to and from

their suppliers and customers all over the country. It is alleged

that Sri Diganta Baruah another employ working as Supervisor,

allegedly did not deposit an amount of Rs. 2,54,8861-(two lakh

fifty four thousand eight hundred and eighty six) against 28 Nos

of shipments. On verification these anomalies were detected. A

thorough and physical verification of the shipments reveals that

Sri Diganta Baruah being the Supervisor, committed criminal

misappropriation of the companies cash causlng loss of Rs.

2,54,8861-(two lakh fifty four thousand eight hundred and eighty

six) belonging to the company. Hence the case.

A careful perusal of the Case Diary reveals prima facie

materials of accused Diganta Baruah having committed the

offence of criminal breach of trust as he appears to have been

entrusted by the company to deal with money and there is

allegation of conversion to his own use, the money, of the

informant's company and used the same in violation of legal

directions or to any legal contract.
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Therefore, considering the nature and gravity of the

offence alleged and the materials so far collected by Investigating

Officer during investigation, this Court is of the clear view that this

is not a fit case to extend the benefit of pre-arrest bail to accused

Diganta Baruah.

In the result this bail petition stands rejected'

Let the C.D. be sent back in sealed cover'

(C.8. Gogoi)
Sessions Judge, Udalguri

Udalguri: Assam
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